
ITEM NO.54               COURT NO.2               SECTION II-B

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.)  No(s).  3326/2026

[Arising out of impugned final judgment and order dated  13-11-2025
in CRMM No. 33675/2025 passed by the High Court of Punjab & Haryana
at Chandigarh]

DR. RAJINDER RAJAN                                 Petitioner(s)

                                VERSUS

UNION OF INDIA & ANR.                              Respondent(s)

IA No. 36670/2026 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT
IA No. 36669/2026 - EXEMPTION FROM FILING O.T.
 
WITH
SLP(Crl) No. 3327/2026 (II-B)
IA No. 45127/2026 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT
IA No. 45129/2026 - EXEMPTION FROM FILING O.T.
 
Date : 01-04-2026 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE VIKRAM NATH
         HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s) :Mr. S. Nagamuthu, Sr. Adv.
                   Mr. Sarthak Bhatia, Adv.
                   Mr. Chaitanya Madhav, Adv.
                   Ms. Maulshree, Adv.
                   Mr. Mukesh Kumar Singh, Adv.
                   Mr. Kadam Hans, Adv.
                   Mr. Harsh Chaturvedi, Adv.
                   Mr. A.k. Chaturvedi, Adv.
                   Mr. Jeetendra Kumar, Adv.
                   Ms. Kajal Rani, Adv.
                   Ms. Komal Singh, Adv.
                   Mr. Sanjay Kumar Jha, Adv.
                   M/S. Mukesh Kumar Singh And Co., AOR            

Mr. P.V Dinesh, Sr. Adv. 
Mr. Sarthak Bhatia, Adv.
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Mr. Anna Oommen, Adv.
Mr. Chaitanya Madhav, Adv.
Mr. James Bedi, AOR

For Respondent(s) :Mr. Anil Kaushik, A.S.G.
                   Mr. Rajat Nair, Adv.
                   Mr. Pranjal Singh, Adv.
                   Mr. Pashupatinath Razdan, Adv.
                   Mr. Raghav Sharma, Adv.
                   Ms. Shubhi Bhardwaj, Adv.
                   Mr. Arvind Kumar Sharma, AOR

        UPON hearing the counsel the Court made the following
                             O R D E R

Leave granted.

The  appellants  shall  be  released  on  bail

forthwith,  subject  to  furnishing  bail  bonds  to  the

satisfaction  of  the  trial  Court  and  such  other

conditions as it may deem fit to impose.

The appeals are allowed in terms of the signed

order.

Pending  application(s),  if  any,  shall  stand

disposed of.

(NEETU KHAJURIA)
ASST.REGISTRAR-CUM-PS

(RANJANA SHAILEY)
ASSISTANT REGISTRAR

 
(Signed order is placed on the file.)

SLP(Crl.) Nos.3326/2026 & 3327/2026

2


		2026-04-02T16:03:29+0530
	NEETU KHAJURIA




